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AETE AT T FE FATAT

s faeeT, 1 ee, 2026

ar.a. . 559().— Fearw TeaTe, J-avar (AfRawe s ) sferfa=w, 2016 (2016 FT 16)
FT OTT 2 F @ () F IT-GE (i) F AT T5q GTT 84 FIT W& ARRAT T TART FHd §T TAT ST [T
(ST FT Ferrerd) srfert=as, 2026 (2026 FT 8) FT AT F7 T&AT 70 F AT II5d 91T 2 F dgd I
St 7 T 68 § FFU U Herrg T F T §, AgrE g-a9ar (AfRgwe oiw fewm) (@me) Fa,
2020 # =i "ererd F:3 & forw Meferfea Fe sardt 8, i —

1. (1) = =T #1 "ferg a9 Fer g-wvar (A siw ) (@) derae ==, 2026 21
(2) T TSI H THTMH T ATE Hl TG g

4997 GI/2026 (1)
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2. TErE g-gvar (AfRaee s fewm) (@) Jaw, 2020 ®, Faw 33 §, s9-fFaw (1) #, arooft #
Aeferfaa @f=e &1 oo BT Sos, seriq—

“oITYT 68 % AT FTEATT FT 3T | TAi<, ATTSHE AT AT TATRATT, T STRferd @R 1 10% 91

[FT. €. 3-17024/72/2026-AETH-THATIIU-T1T(6)/41-9218780]
FAGTT AT, FH A=

feroqoft: erera - (A s ) (@) =, 2020 9 & o=, ST, 9T 1, 9@ 3,
SY-GT (i) § SATe=T HeaT a1.H1.14. 619(37), faq 08 sraFeav, 2020 FTT TR1Tq fohu 77 )

MINISTRY OF HOUSING AND URBAN AFFAIRS
NOTIFICATION
New Delhi, the 1st July, 2026

G.S.R. 559(E).— In exercise of the powers conferred by section 84 read with sub-clause (i) of clause (g) of
section 2 of the Real Estate (Regulation and Development) Act, 2016 (16 of 2016) and in pursuance of the amendment
made to section 68 of the said Act under section 2 read with serial number 70 of the Schedule to the Jan Vishwas
(Amendment of Provisions) Act, 2026 (8 of 2026), the Central Government hereby makes the following rules to amend
the Ladakh Real Estate (Regulation and Development) (General) Rules, 2020, namely:—

1. (1) These rules may be called the Ladakh Real Estate (Regulation and Development) (General) Amendment Rules,
2026.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Ladakh Real Estate (Regulation and Development) (General) Rules, 2020, in rule 33, in sub-rule (1), in
the Table, the following row shall be omitted, namely:-

“Punishable with imprisonment under | ten per cent. of the estimated cost of the plot, apartment or building, as
section 68. the case may be.”

[F. No. O-17024/72/2026-HOUSING-MoHUA-Part(6)/P-9218780]
KULDIP NARAYAN, Jt. Secy.
Note: The Ladakh Real Estate (Regulation and Development) (General) Rules, 2020 were published in the Gazette of

India, Extraordinary, Part II, section 3, sub-section (i) vide notification number G.S.R. 619(E), dated the 8" October,
2020.
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